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Inspector in Customs and . Central 
Excise Department;

(b) does it affect tha intake of the 
SC/ST employees; and

(c) if so, steps being taken by 
Government to remove this difficulty?

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCE 
(SHRI SATISH AGRAWAL): (a) It
is presumed that the reference is to 
Inspectors in the Central Excise De
partment. The zone of consideration 
for their promotion as Superinten
dent Group *B’ normally covers offi
cers in the order of seniority upto 
three timet the number of actual and 
anticipated vacancies, but in respect of 
Scheduled Caste and Scheduled Tribe 
officers, it covers five times this num
ber.

. (b) and (c). It does not appear to 
affect adversely the intake of emp
loyees belonging to the Scheduled 
Castes and Scheduled Tribes. How
ever, the Parliamentary Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes (Sixth Lok Sabha) 
had in its 23rd Report recommended 
extension of the zone of consideration 
so as to include all eligible Scheduled 
Caste and Scheduled Tribe candidates, 
subject to the condition that they had 
the requisite qualifying service for 
promotion prescribed under the Rules. 
Thi8 recommendation Is under exami
nation in consultation with the con
cerned Department.
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1851. SHRI K. N. DASGUPTA: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
itate;

(a) is it a fact that in tha recent 
past two foreign expert teams one 
from the General Electric Co., the 
other from Rolls Royce Co. were 
brought to India to examine the suita
bility of places in respect of engineer
ing facilities and workmanship for 
providing additional workload result
ing from the I.A ’s decision to make 
its own arrangements for overhaul of 
Boeing 737 engines and airbuses;

(b) have both the teams after visit
ing all the bases submitted their re
ports in favour of Calcutta; and

(c) is it a fact that another foreign 
experts team P.AW. has been brought 
to India for the same purpose and 
Calcutta has been excluded from thelr 
programme?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a) Yes,
Sir. A team from General Electric 
Company examined the possibility of 
setting up module restoration shop for 
CF6-30C engines fitted on the Airbus 
aircraft. The team from Rolls Royce 
Company covered a proposal for set
ting up overhaul facilities for Spey 
engines fitted on BAC-lll/F-28 air- 
craft. However, Indian Airlines has 
not yet taken any decision lor setting 
up its own jet engine overhaul facility.
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(b) The General Electric team bad 
reported that the Calcutta base could 
be developed for CFC-50C engine mo
dule restoration irfter extensive alte
ration* and additional build-up. Rolls 
Boyce team favoured Calcutta on 
the assumption of BAC-lll/F-28 air
craft being acquired and based at 
Calcutta.

(c) The location of the overhaul 
facility hag not been dealt with by 
this team.
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Foreign Debt

1853. SHRI F. H. MOHSIN: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that 
Swedcfti has written off India’s debts 
totalling Rs. 100.70 crores;

(b) whether any request was made 
on behalf of the Indian Government 
to the Swedish Government in that 
connection or was it unilateral;

(c) whether any request h&s been 
made to any other country to write 
off Indian debts;

(d) if so, what is their reaction; 
and

(e) what is the present indebtedness 
of our country to other coutotriee 
(country-wise) and since when?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir, 
the amount of Rs. 100.70 crores is ten
tative. The final amount will be inti
mated by the Swedish government be
fore 1st October, 1978.

(b) The decision of the Swedish 
Government was unilateral.

(c) No, Sir.

(d) Does not arise.

(e) A statement is attached.




